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O R D E R 

 
PER: BENCH 

These are the appeals preferred by the assessee against the orders 

of the National Faceless Appeal Centre, Delhi (hereinafter referred to as the 

“Ld. CIT(A)”] dated 08.08.2025, 04.09.2025, 17.09.2025, 18.09.2025 for 

the AYs2009-10 to 2014-15 respectively. Since these appeals relating to 

same assessee and are involving common issues, therefore, these are being 

disposed off by this consolidated order for the sake of brevity and 

convenience. We would first take up the appeal ITA No. 319/GTY/2025 for 

the A.Y. 2009-10.   
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2. The only issue raised by the assessee in the various grounds of appeal is 

against the order of the ld. CIT(A) in confirming the addition of ₹ 

3,18,63,960/-  as made by the Assessing Officer by rejecting the claim of 

assessee on account of brought forward losses and also without there 

being any evidence brought on record by the Assessing Officer of prior 

allowance of the same. 

3. At the outset of hearing, the ld. counsel of the assessee submitted before 

us a chart containing the net taxable income of various assessment years 

right from A.Y. 2006-07 to A.Y. 2014-15 which is extracted below: 

 

4. We note that the assessee has not filed its return of income for the earlier 

assessment years and claimed brought forward losses against the current 
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year income which is incorrect and is not permissible under the Act. 

Therefore, so far as the brought forward losses of earlier assessment 

years are concerned, in respect of which, the assessee has not filed 

returns of income, the same are not allowed to be carried forward and set 

off against the income of the subsequent year.  

5. However, necessary adjustments which are required to be made in order 

to ascertain the correct income have to be allowed to the assessee.  Since, 

this chart as extracted above was not before the Assessing Officer as well 

as the ld. CIT(A) during the course of the proceedings before them, 

therefore, in the interests of justice, we are inclined to restore these 

appeals back to the file of the Assessing Officer for re-adjudication with a 

direction that real income of the assessee may be ascertained and 

accordingly the correct income may be brought to tax. 

6. In the result, this appeals of the assessee are allowed for statistical 

purposes only. 

7. Now we take up ITA No. 351, 357, 369, 370 and 371/GTY/2025 for the 

A.Y. 2010-11 to 2014-15. Since the issues raised in these appeals are 

substantially similar as decided by us in ITA No. 319/GTY/2025 for the 

A.Y. 2009-10. Therefore, our decision in ITA No. 319/GTY/2025 would 

mutatis mutandis apply to these appeals as well. Consequently, the issues 

involved in all these appeals are also restored to the file of Assessing 
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Officer for readjudication with a direction that real income of the assessee 

may be ascertained and accordingly the income may be brought to tax.  

8. In the result, all these appeals of the assessee are allowed for statistical 

purposes only. 

Order pronounced in the open court on 13/03/2026.  

 
 Sd/-        Sd/-   

 (DUVVURU RL REDDY)                   (RAJESH KUMAR)   
  VICE PRESIDENT                                                ACCOUNTANT MEMBER                              
 
     Guwahati, Dated:13/03/2026 

*Ranjan 
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